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The Deputy Minister in the Minis-
try of Raillways (Shri S. V, Rama-
swamy): (a) The accident occurred
between Limbgaon and Nander sta-
tions.

(b) Yes.

(c) The findings of the Enquiry
Committee are under scurtiny.
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Miraj-Poona Section

2336. Shri Lonikar: Will the Minis-
ter of Railways be pleased to state:

(a) whether the Railway Board
have decided to convert Miraj-Poona
M.G. Section into Broad-Gauge;

(b) when the work will be started
and completed; ang

(¢) whether there is any proposal
under concideration to utilise the
old M.G. material of Miraj-Poona line
to convert Miraj-Kurduwadi narrow-
gauge into metergauge?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes.

(b) The work of conversion Wwill
be taken up immediately after the
completion of the Fina] Location
Survey which has just been sanc-
tioned. The work of conversion is
expected to take a minimum of
three years for completion.

(c) No.
Panchayati Raj Instifntions

2537. Shri Lomikar: Wil] the Minis-
ter of Community Development and
Cooperation be pleaseg to state:

(a) whether the National Develop-
ment Council has taken decision in
respect of (i) giving membership of
Panchayati Raj institutions to MDPs,
M.L.As,, and M.LCs.,, and (i)) non-
payment of any allowances or sala-
ries to the non-official office bearers;

(b) it so, the steps taken to imple-
ment decisions of National Develop-
ment Council; and

(c) whether a statement showing-
the details of allowances paid under
Panchayati Raj Actg in the States, if
any, will be laid on the Table?

The Deputy Minister in the mes-
try of C ity Devel
Cooperation (Shri B S. Murthy): (a)
No, Sir.






